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Respected Sir/Madam,
I am directed to forward a copy of the Order dated 12/09/2024 passed in

Original Application No. 954/2024 Binu Kumar Mehto ..Applicant Versus State of Jharkhand ...
Respondent. for your kind perusal & necessary action.
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Item No.02 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL '
PRINCIPAL BENCH, NEW DELHI
Original Application No. 954/2024
Binu Kumar Mehto ...Applicant
e
Versus
State of Jharkhand ...Respondent

Date of hearing: 12.09.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER e
Applicant: None
ORDER
1. Binu Kumar Mehto claiming himself to be former candidate ofg

Ramgarh Assembly, resident of village Raipur, P.O. Purabdih, Police
Station Gola, District Ramgarh, Jharkhand has sent this letter petition to
Tribunal which has been registered as Original Application {(hereinafter
referred to as ‘OA’) un.der Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) in exercise of Suo-
moto jurisdiction in view of law laid down by Supreme Court in

Municipal Corporation of Greater Mumbai Versus Ankita Sinha and

Others, {2022} 13 SCC 401.

2, At the outset, we have observed that applicant appears to posses§™
all resources so as to approach Tribunal by filing a proper application in
accordance with rules and in such matters, suo moto exercise of

jurisdiction on a letter petition is not justifiable.




3. Be that as it may, we have gone through the complaint and the
allegations are that certain industrial proponent namely M/s. BML
Kamta, I.P.L. Tonagatu, Kameshwar Allies Kusumdih, Maa Ambe Allies
Plant Kusumdih, M/s Gola Mineral Industrial Toyar, Vananchal Conm\:;;'
Pet. Ltd, Bantara Goal are emitting toxic gases, smoke, causing air
pollution and health hazard to the local people. In respect of some of the
industries, residential and educational institutions are at a distance of
100 to 200 meters and these industries are in heavily populated area. -
4, The complaint showed that the industries are located in different
areas. However, in our view, the complaint at the first instance can be
effectively addressed by District Administration and Statutory Regulator
of State of Jharkhand and if they find any violation of environmental
laws, effective action can be taken by them. Accordingly, we direct
District Magistrate, Ramgarh and Jharkhand Pollution Control Board to
jointly visit the site of the industries and find out whether the industries
are operating in conforming areas and complying with the provisions o‘;‘“
environmental laws. If they find any violation on the part of the project

proponents, appropriate punitive, preventive, prohibiting and remedial

action shall be taken in accordance with law.

5. District Magistrate, Ramgarh shall be the Nodal authority for co-

ey

ordination and compliance of this order.

6. The above exercise will be undertaken within one month and a

compliance Report shall be submitted within next 15 days before

Registrar, Eastern Zone Bench at Kolkata of this Tribunal. If any further
s

orders is required, Registrar, Eastern Zone Bench at Kolkata of this

Tribunal shall place the matter before Bench concerned.




7. Since the matter relates to Eastern Zone Bench at Kolkata.
Registry is directed to transmit record of this application to Kolkata

Bench for further proceedings.

8. With the above directions, this OA is disposed of.

Sudhir Agarwal, JM

i~

Dr. Afroz Ahmad, EM
September 12, 2024
Original Application No. 954 /2024
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